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Hunger Strikes

2482. Bhri Atam Dus: Will the
Minister of Home Affeirs be pleased
to state:

(a) whether Government propose
to ban the hunger strike and to in-
troduce some legislation in this re-
gard; and

(b) it so, when?

The Minister of State in the Minis-
try of Home Affairs (Bhri Vidya
Charan Shokla): (a) No, Sir

(b) Does not arise

Transfer of Governmen{ Employees to
Autonomous Bodies

2483, Shri S. M. Joshi: Will the
Minister of Home Affairs be pleased
to state

(a) whether a Government em-
ployee who applies for a post for his
betterment 1in some autonomous body
or Council which is 100 per cent
finenced by Government, is not allow
the benigts, of his past service includ-
ing those of retirement benefits while
such beneflts are permissible to those
Government employees who apply
for some posts from one department
to another department of another
Ministry or whose services are lent
from one department of a Ministry to
an autonomous body or a Council
which is 100 per cent financed by
Government;

(b) if so, the reasons therefor; and

(¢) whether Government propose to
revise the policy and treat all em-
ployees of Government and its auto-
nomous bodies or Council at par for
all purposes?

The Minister of Btzie In the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Under
the existing rules, a Government ser-
vant transferred from one Govern-
ment Department to ancther, on his
own application or otherwise, con-
tinues to be in Government service
and, as such, a'l services rendered by
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him under Government would count
for pension and other benefits admis-
sible uder the rules. On the other
hand, a Government servant transfer-
red permanently to an autonomous
body or Counch ceases to be in Gov-
ernment service with effect from the
date of his permanent transfer and,
as such, Government ceases to have
any liability for his pensionable ser-
vice It has, however, been decided
that in cases where such transfer isin
the public interest, an amount equal
to what Government would have con-
tributed, had the officer been on Con-
tributory Provident Fund terms under
Government, together with simple ‘n-
terest thereon at two per cent for the
period of his pensionable service
under Government may be credited to
his Contributory Provident Fund Ac-
count with the autonomous body as
an opening balance on the date of
permanent absorption and Govern-
ment’s liability in respect of the offi-
cer’'s pensionable service under them
treated as extinguished by this pay-
ment

{¢) No such proposa! is under con-
sideration

1221 hrs.
MOTION FOR ADJOURNMENT

ALLEGED FAILURE OF THE GOVERNMENT
oF INDIA TO PROTECT THE INDIAN
DIPLOMATIC PERSONNEL N CHINA

Mr. Speaker: Yesterday we were
discussing the Chinese question. An
adjournment motion notice has been
given. Shri Madhu Limaye has given
notice of the motion, He might ask
the leave of the House.

Shri Surendranath Dwivedy (Ken-

drapara): Let the motion be read
out.
Mr. Speaker: The motion is:

*The failure of the Government
to protect our diplomatic person-
nel in Communist China and sever



4977 Papers Lald  JYAIBTHA 24, 1088 (SAKA)

diplomatic relations with a regime
which fails to observe even ele-
mentary decencies in its inter-
nationa] relations and diplomatic
behaviour.”

oY wy fwiwd (qAT) § w3 vy
TeAT WA ¥ fag wea & wwafy
qEATE |

Mr. Speaker: Nobody is objecting

to leave being granted. Leave js
granted.

Now, the Finance Minister is re-
plying to the General Budbet debate
at 3 P.M.; so, after his reply we shall
take up this. It may be round about
4 o'clock; it will be taken up imme-
diately after the Finance Minister's
reply.

12.22 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE INDIAN INsTI-
TUTE oF TECHNOLOGY, Bomsay, ron
THE YEAR 1965-86.

The Minister of Education (Dr. Tri-
guna Sen): Sir, 1 beg to lay on the
Table a copy of the Annual Report
of the Indian Institute of Technology,
Bombay, for the year 18685-86. [Placed
in Library. See No. LT-611/67].

ANNUAL RePORT oOF THE EmMrLOYEES'
State INSURANCE CORPORATION FOR
THE YEAR 1963-66 anp NororicATions
under CoaL Mines Provipent Fyunp
AND Bonus ScHEmes AcTt, 1948,

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): Sir, on behalf of
Shri Lalit Naraydan Mishra, 1 beg to
lay on the Table—

(1) A copy of the Annual Report
of the Employees’ State In-
surance Corporation for the
year 1065-66, under section
38 of the Employees' State
Insurance Act, 1948, [Placed
in Library. See No. LT-610/
€T].
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(2) A copy each of the follow-
ing Notificationg under section

7A of the Coal Mines Provi-
den Fung and Bonus Schemes

Act, 1948; —

(i) The Andhra Pradesh Coal
Mines Provident Fund
(First Amendment) Sche-

me, 1967, published in Noti-
fication No. G.S.R. 743 in
Gazette of India dated the
20th May, 1967. [Placed in
Librgry. See No LT-812/
67].

(ii) The Rajasthan Coal Mines
Provident Fund (First
Amendment) Scheme, 1967,
published in Notification
No. GSR. 744 in Gazette
of India dated the 20th
May, 1967. [Placed in Lib-
rary. See No. LT-613/87].

(iii) The Neyveli Coal Mines
Provident Fung  (First
Amendment)} Scheme, 1987,
published in Notification
No, G.5R. 745 in Gazette
of India dated he 20th
May, 1967. ([Placed in Lib-
rary. See No. LT-814/67].

{iv) The Coal Mines Provident
Fund (First Amendment)
Scheme, 1967, published in
Notification No. G.S.R. 777
in Gazette of Indiag dated
27th May, 1967. [Placed in
Library. See No. LT-815/
87].

SixTEENTH REPORT OF THE UNION Pum-
Lic Skrvice CoMMISSION AND ALL
Inpia SErvices (MEDICAL  ATTEN-
DANCE) AMENDMENT Rurres, 1967.

Shri Vidya Charan Shukla:
beg to lay on the Table—

Sir,

(1) A copy each of the follow-
ing papers under article 323
(1) of the Constitution:—

(i) Sixteenth Report of the
Union Public Service Com-
mission for the period Ist
April, 1965, to S1st March,



